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Mr, M, Rafiq, counsel for the review petitioners
Mr, K.S.3harma, counsel for respondent

The learned counsel for the petitioners
states that he hds instructions frem his department
to withdraw the review petitien. In this
petition the respendents have put in eppearance
and have alsp filed reply to the petition. The
led3rned counsel for the respondent insist that |
since respondent hds to it in 2ppearince and [ PS
filei’réply after engaging 2@ counsel, hedvy cost

should be awarded.

review

From the pleddings of the parties, it
is made out that the review petition appedrs to !
have been filed without the orders of thé proper
Authority #nd the petitigners department itself

is taking @ serious note of it,

In view

of this,

Althouch the ledrned counsel fer the‘feSpondent

1nsiutrfor heavy cost,
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in the interest of justice
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imposed on the review

petition is ﬁccordingly
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